39 W rivten Answe;j:

all Central laws relating to sugar and
sugarcane, Excise duty, etc, which are at
present being applied to vacuum-pan sugar
factories would become applicable to such
units also. Considering the small capacity
of Khandsari units, the application of these
regulations would make them unviable.

() and (g) The present policy of licen-
sing of sugar mills, including the option
of delicensing, is under examination.
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Supply of Unbygiepic milk products

*570. SHRI RAMDAS AGARWAL ;
Will the Minister of AGRICULTURE
be pleased to state :

() whe'her Government’s atteniion has
been drawn 10 a news-itom which appear-
ed in the Hindustan Times dated the 16th
April, 1994 captioned “Ministries row hits
milk supply/milk products” stating that
unhygienic products are flooding the mar-
ket, particularly by dairies in the private
sector, who are against delegating powers
to the National Dairy Development
Board for milk supply;

(b) if so, the details thereof indicating
what action Government have taken
against the bureaucratic wranglings bet-
ween the Ministries of Agriculture and
Food Processing tndustries which have ren-
dered the MMPO (Milk and Milkk Pro-
ducts Order) dated the 9th Jure, 1992
issyed under the provision of Section 3 of
the Essential Commaodities Act almost in-
effective/difficult to implement;

(c) whether Government have so far
been ah'e to solve the reported row over
the tmpleminitation résponsibiity of MMPO)
and to ensure the availability of good
quality of milk at reasonable prices to the
general public paritcularly in the milk
deficit areas; and

(d) if not, the reasons therefor and the
details thereof ?

THE MINISTER OF AGRICULTURE
(SHRI BALRAM JAKHAR): (a) Yes, Sir.

(b) to (d) There 15 no dispute between
the Ministry of Agriculturz and the Min-
istry of Food Processing Industries with
regard to the implementation of the Milk
and milk Product QOrder, 1992,



